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Balashri Commercial Limited

Regd. Office: 209, Standard House, 83, M.K. Road,
Marine Lines Mumbai 400002
CIN:, L15321MH1958PLC281327
TelNo.: 022 66188800,
Email: balashricommercial @ gmail.com,
Website: www.balashri.com
Notice is hereby given that pursuant to Regulation
29 and 47 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, a
Meeting of the Board of Directors of the Company
will be held on Saturday, February 13, 2021 at
03:00 pm at the Registered Office of the Company
to consider and take on record the Unaudited
Financial Results for the quarter ended December
31, 2020.
The Notice is also available on the website of
the Company (www.balashri.com)
For Balashri Commercial Limited

Sd/-

Rajesh Nuwal

Place: Mumbai Director
Date: February 1,2021 DIN: 00009660
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Registered Office: 1703, 17th Floor, Lodha
Supremus, Senapati Bapat Marg, Lower Parel,
Mumbai 400 013
CIN: L99500MH1931PLC001493,

Tel No.: 62406240, Fax: 62406241,
Email: indianivesh @indianivesh.in,
Website: www.indianivesh.in
NOTICE

NOTICE is hereby given that Eursuam to
Regulation 29 and 47 of the SEBI (Listin
Obligations and Disclosure Requirements%
Regulations, 2015, a Meeting of the Board of
Directors of the Company will be held on Saturday,
February 13, 2020 at 5.00 p.m. at the Registered
Office of the Company to consider and take on
record the Unaudited Standalone and
Consolidated Financial Results of the Company
for the quarter ended December 31, 2020.
The Notice is also available on the website of the
Company (www.indianivesh.in) and on BSE Ltd.
(www.bseindia.com)
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SVA INDIA LIMITED
CIN: L51909MH1981PLC281775
Reg. Off: 162 - C, 16 Floor, Mittal Tower,
Nariman Point, Mumbai - 400 021
Website: www.svaindia.com,
Email: cs@svaindia.com
NOTICE

Pursuant to Regulation 29 read with Regulation 47
of SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, notice is hereby
given that the meeting of the Board of Directors of the
Company is scheduled to be held on Friday, February
12, 2021 at 162 - C, 16" Floor, Mittal Tower, Nariman
Point, Mumbai - 400 021, inter afia, to approve the
Unaudited Financial Results of the Company for the
Quarter and Nine Months ended December 31, 2020
in addition to other Agenda Items.
Please log on to our website www.svaindia.com or
that of the stock exchange www.bseindia.com for
any further information.

For SVAIndia Ltd

Sd/-

Place: Mumbai Director
Date: February 1¢, 2021

I, am concerned for my client MR.
VIRENDRAPRATAP RAMSIROMANI
SINGH, who is owner of Flat premises
bearing Flat No. A-303, SHAKTINAGAR D
CO. OP. HSG. SOC. LTD. Opp. Railway]
Station, Mira Road (East), Dist. Thane-
401107, and my client has lost/misplaced
the chain Agreement Dated 6/12/1992,
duly registered on dated 31/05/1996, and
executed between M/S. TIP-TOP
DEVELOPERS and SHRI. SUBRAANIAM
KANNA IYER, if any person or persons
having any claim or objection in respect of}
abovesaid flat, then kindly contact my]
client or myself within 15 days from the
date of publication of this notice.

UBLIC NOTICE

EMERALD LEISURES LIMITED
(Formerly Known as APTE AMALGAMATIONS LIMITED)
Reg. Off:- Club Emerald Sports Complex,
Plot No. 366/15, Swastik Park, Near Mangal
Anand Hospital, Chembur, Mumbai — 400 071
CIN: L74900MH1948PLC006791
Website: www.apteindia.com, Tel No.: +91 22 2526 5800
NOTICE
Notice is hereby given that pursuant to Regulation
29 read with Regulation 47 of the SEBI (Listing
Obligations and Disclosure Requirements)
Regulations, 2015 with the Bombay Stock
Exchange, a meeting of the Board of Directors of the
Company is scheduled to be held on Tuesday, 09th
February, 2021 at 02.00 p.m.at the registered office
of the Company, inter alia, to consider and approve
the Un-Audited Financial Results for the quarter and

nine months ended December 31, 2020.

The copy of the notice is also available on the
website of the Company, www.apteindia.com and
also on the website of BSE Limited,

www.bseindia.com. By the Order of the Board
of Director's, For Emerald Leisures Limited

Sd/-

Rajesh M Loya
Whole Time Director
DIN: 00252470

Place: Mumbai
Dated: February 01, 2021

For IndiaNi\:fh :l:gg;il J:ﬁ § f-‘f ﬂ 3 ?

Manag;Jr?; Dirgéﬂtlgr aﬂﬁ Eﬁr Iﬂé qr-ﬁ w JTR’-%

Mumbai; February 1, 2021 DIN: 00009660 W .q.ﬁn. ﬂﬁ 13/1 1/2020
. st Tefgrerst foiegT dicaTay 32
%QEIE; % FATeAT 3T, T 19 3R et

wIIaTed fofies

(FRTTIT: 054 4R 00TT IR VTR0 20034)
Aiquitea srfea: 4oy, W AR, 18,
ARFT dTée, HEg-800039
TR1RPY040, REIYIYR, TART:RRVIIYY
$-ds:cosecdifl@gmail.com
Jgarge:www.dhootfinance.com
FATENIOT FE
[t (foffeT arffesta= afts feTaaioR
Repricsr) eI 209Y =T PRI 89 TAR
9 G AT AT 37T Y, 39 R, 2020
Il Aetea iR uet sreramafefia
e s e 8o @ AT <ot e
AR, 90 HgdRY, 2039 ST HUHre FaTTH

HEBTE! FHT BIUR 378,

FATedH d PHAR) TRIE UGRIG bl
Fuftar aferchichier eragRIeRar R Rasht
I STIBIRIT SR AR A FraRoresfar
3for At (arrefer s IRgr) rffEE 209y
BT ARG G TR A Sicrid femTatear
SRERITRET 9 SRR, 2029 3 93 WgaY, 2039
(3 e waifaw) wia §g Sqvard Agat.
|y qIqr garfag Aifgdt & adtear
www.dhootfinance.com JsgeaR anfor
i TFFd o fafid szar
www.bseindia.com dsHEER Suwsy

4 $efeas wrTa fofesaRar

@@/ -

T gag AoigRRT SIS
faFfi: 02.02.2039 o A
SR B.98938Y

argd v MH02CT9168, 4@
Permit number- 27738/W
3Ty, I8 Ht il TR g praesfk
IRY YA ATIE HUNE §Lehd
3T R UeRT feaar aed e
gRegd @ea gas  (afge)
31 Y Tueh rermar

B sk
3T R A T AR, . 309,
AT I AT DIFIeiad, TGeTIre] R
() T et Afechew wferer A & o,
focaTeT J5at M TSR Reared Sied,
et |, 903, T T, Uil F9eT, 94 . oy,
f&T . 0.809.3, AR M4, ARGRT (), .
795, . TR go9R03 & Wi TR
fieed ofve Sewef I fA® 42/0¢/R093
Al Tefe g el BT g AT Feoll AID
03/9/209Y el faT BT, Hewar Fere At
R T FEUT Y91 THG ARSI 9 A
P TGS I bl IR, R AR
Tl dT, o, &9, ANV NI
T 3T &¥ T ST FER HTGFIR
PIUTE &P R R WIER IRUI I
e

ﬁ/?c,?ﬂﬁﬁﬁé{mﬁﬁgg

iR (af¥), ar. a7, {5, arerER 809303

SHREE PRECOATED STEELS LIMITED
CIN: L70109MH2007PLC174206
Regd. Off.: 1, Ground Floor, Citi Mall, New Link Road, Andheri (West) Mumbai - 400 053
Notice
Notice is hereby given that pursuant to Regulation 29 (1) (a) read with 47
of the SEBI (Listing Obligations and Disclosure Requirements) Regulation
2015, a Meeting of the Board of Directors of the Company is scheduled
to be held on Monday, the 8" February, 2021 at 6:00 P.M, inter-alia to
consider, review and adopt Un-audited Standalone Financial Statements
for the Third Quarter and Nine Months ended 31¢' December, 2020 along
with other agenda's to the business.
This information is available on the website of the Company at
www.spsl.com as well as on the website of the Bombay Stock Exchange
Limited at www.bseindia.com. as already intimated through stock
exchange, the Trading window for all the Designated Persons and
Directors of the Company was closed on 1%t January, 2021 and will
re-open after 48 hours from the conclusion of Board Meeting.
For Shree Precoated Steelsls.td.

Harsh L. Mehta
Managing Director

Place: Mumbai
Date : 1%t February, 2021
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Place: Mumbai
Date : February 01, 2021

D

DATE : |EKSINGH (Advocate High Courf)
* | Mob : 9892118738 / D-12/7, Shantivihar,
02/02/2021| Mira Road (E), Dist. Thane 401107

sinoaL Part of O.P. Jindal Group

SWHOLDINGS LIMITED
Regd. Off.: Village: Vasind, Taluka: Shahapur, District: Thane - 421 604
CIN: L67120MH2001PLC217751
Phone: 022 4286 1000/ 02527 220022 Fax: 022 4286 3000/ 02527 220020 Website: www.jsw.in
NOTICE
NOTICE is hereby given that pursuant to Regulation 47 read with Regulation 33 of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 a Meeting
of the Board of Directors of the Company will be held on Thursday, the 11* day of February,
2021, tointer alia, consider and take on record, amongst other business, the Unaudited
Standalone and Consolidated Financial Results of the Company for the Third Quarter and
Nine Months ended 31t December, 2020 (Q3).

For JSW Holdings Limited
Sd/-

Sanjay Gupta

Company Secretary

PUBLIC NOTICE

The General Public is hereby informed that my
client had already purchased the below mentioned
schedule of property from its owner viz., Mrs.
Shobha Ramchandra Prabhu and Mr. Rajesh R.
Prabhu having their address at 304, Swapna
Shrushti Co-op. Hsg. Soc. Ltd., Keshav Nagar,
Chandansar Road,Virar(E),Palghar.
If anybody is having any objection, claim, interest,
dispute for the above sale transaction,
he/she/they may contact the undersigned with the
documentary proof substantiating his/her/their
objections/claims/details of dispute/s within
Fourteen (14) days from the date of this
publication, failing which, my client will consider
this flat is free from any encumbrance, if there are
no third pary claims/objections/disputes in
respect of the Schedule Property and thereafter
no claims/objections/disputes will be entertained.
SCHEDULE OF PROPERTY

Flat No. 304, on the 3rd Floor, admeasuring area
300 Sq.ft. i.e. 27.88 Sq.mitrs. (Super Built Up) in
the building known “SWAPNA SHRUSHTI” in
building No. 2(part), Keshav Nagar, Chandansar
Road, Virar (E), the Society known as “SWAPNA
SHRUSHTI CO-0P. HSG. SO. LTD. Constructed on
N.A. Land Bearing No. 174 (0ld S. No. 32), Hissa
No. 5A & 5B, lying being and situated at Village
NARINGI, Taluka Vasai, Dist;- Palghar, within the
area of Sub-Registrar at Vasai No. Il (Virar) was
being purchased by my client Mr. Sunil Govind
Gharat and Mrs. Chitra Sunil Gharat with the
jurisdiction of Vasai virar municipal corporation.

M/s. PK.Jain & Co.,

Advocate High Court

Shop No. 3, Komal Apartment, Dindayal
Nagar, Vasai Road (W), Palghar:- 401 202.
Ph: 0250-2349982, Cell: 7718891088
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[ MULTIPLUS HOLDINGS LIMITED

101, B-WING, BHAVESHWAR PLAZA, L.B.S MARG, GHATKOPAR-WEST, MUMBAI-400086.
TEL NO:-022-25005046. E-mail - multiplusholdings @rediffmail.com,

Website - www.multiplusholdings.com

NOTICE OF BOARD MEETING IN NEWSPAPER

CIN: L65990MH1982PLC026425

POST OFFER ADVERTISEMENT IN TERMS OF REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF
SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED {“SEBI (SAST) REGULATIONS, 2011”} WITH RESPECT TO THE OPEN OFFER TO THE PUBLIC
EQUITY SHAREHOLDERS OF

HINDUSTAN EVEREST TOOLS LIMITED

(hereinafter referred to as the “Target Company”)
CIN: L74899DL1962PLC003634
Registered Office: Dohil Chambers, 4th Floor, 46, Nehru Place, New Delhi — 110 019

Tel. No: 011-41606783 / 86 / 46579476; Email Id.: sonam@everesttools.com

Open Offer to the public equity shareholders of Hindustan Everest Tools Limited for acquisition of 4,17,872 Equity Shares of Face Value  10/- each, representing 26.00% of
total fully paid up equity share capital (“voting share capital”) of Target company for cash, at price of T 97/- (Rupees Ninety Seven only) per equity share by Algoquant
Financials LLP (“Acquirer”) along with Mr. Dhruv Gupta (“PAC1”) and Mr. Devansh Gupta (“PAC2”) (collectively referred to as “PACs”) under SEBI (SAST) Regulations, 2011.
This Post Offer Advertisement is being issued by Keynote Financial Services Limited (“Manager to the Offer”), on behalf of the Acquirer and PACs in connection with the Open
Offer to the Public Shareholders of the Target Company, in accordance with Regulation 18(12) of the SEBI (SAST) Regulations, 2011. This Post Offer Advertisement has to be read
with Public Announcement dated October 24, 2020 (“PA”), the Detailed Public Statement published on November 02, 2020 ("DPS") and Letter of Offer dated December 17, 2020
(“LOF”), Corrigendum to the LOF published on December 25, 2020 and Offer Opening Public Announcement & Corrigendum to the DPS published on December 31, 2020.

The DPS with respect to the aforementioned Offer was published in Financial Express (English National Daily), Jansatta (Hindi National Daily & also the Regional Language Daily
at the place of the registered office of the Target Company is situated) and Mumbai Lakshdeep (Regional Language Daily at the place of Stock Exchange where the maximum
volume of trading in equity shares of Target Company are recorded). This Post Offer Advertisement is being published in all such newspapers in which the DPS was published.
Capitalized terms used but not defined in this Post Offer Advertisement shall have the same meaning assigned to such terms in the LOF.

The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the Open Offer:

Pursuant to Regulation 29 of SEBI (Listing Obligations and Disclosure Requirements)
Regulations 2015, Intimation is hereby given that meeting of Board of directors of Multiplus
Holdings Limited, is scheduled to be held on Saturday, 13" February, 2021, at 4.00 p.m.
at its Registered office situated at- 101, B - Wing, Bhaveshwar Plaza, L.B.S Marg,
Ghatkopar - W, Mumbai, Maharashtra, 400086, for the approval of Quarterly Un-Audited
Financial Results, of the company, as per Regulation-33 of SEBI(Listing Obligations and
Disclosure Requirements) Regulations) for the quarter ended on 31t December, 2020.

By and on Behalf of the Board of Directors.
FOR MULTIPLUS HOLDINGS LIMITED.
Sd/-

Managing Director
Name: JIGNESH RAMNIKLAL SHETH
DIN: 00290211

PLACE-MUMBAI
DATE- 01/02/2021

Public Notice

Shri Jagdish Moruji Barot a Member of the Aibani Classic Co-operative
Housing Society Ltd. having, address at holding flat/ tenement No
B/03,Ground Floor, Aibani Classes CHS Ltd, Opp. Agarwal Estate, Capt.
Samant Marg, Jogeshwari West, Mumbai- 400102. in the building of the
society, died on 25/10/2018 without making any nomination.

The society hereby invites claims or objections from the heir or heirs or other
claimants/ objector or objectors to the transfer of the said shares and interest
of the deceased member in the capital/ property of the society within a period
of 15 days from the publication of this notice, with copies of such documents
and other proofs in support of his/her/their claims/ objections for transfer of
shares and interest of the deceased member in the capital/ property of the
society. If no claims/ objections are received within the period prescribed
above, the society shall be free to deal with the shares and interest of the
deceased member in the capital/ property of the society in such manner as is
provided under the bye-laws of the society. The claims/ objections, if any,
received by the society for transfer of shares and interest of the deceased
member in the capital/ property of the society shall be dealt with in the manner
provided under the bye-laws of the society. A copy of the registered bye-laws
of the society is available for inspection by the claimants/ objectors, in the
office of the society/ with the secretary of the society between 11.30 A.M. to
2.00 P.M. to .from the date of publication of the notice till the date of 15 days
expiry of its period. For and on behalf of

Aibani Classic Co-operative Housing Society Ltd.
Hon. Secretary

Sd/-

Shahid Shaikh

Date: 02-02-2021
Place: Mumbai

AJMERAREALTY & INFRA INDIA LIMITED
CIN: L27104MH1985PLC035659
Regd. Office : "CitiMall", Link Road, Andheri (W),
Mumbai - 400 053, | Phone: 022-66984000
: investors@ajmera.com | Website:www.aril.co.in

NOTICE
Notice is hereby given that pursuant to Regulation 29 (1) (a)
read with 47 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulation 2015, a Meeting of the Board of
Directors of the Company is scheduled to be held on Monday,
the 8" February, 2021 at 4:00 p.m, inter-alia to consider, review
and adopt Un-audited Standalone & Consolidated Financial
Statements for the Third Quarter & Nine Months ended
31st December, 2020 along with other agenda's to the business.

Email

This information is available on the website of the Company
at www.aril.co.in as well as on the website of the National
Stock Exchange of India limited at www.nseindia.com and
Bombay Stock Exchange Limited at www.bseindia.com. as
already intimated through stock exchanges, the Trading window
for all the Designated Persons and Directors of the Company

ForeETd) SETE @ @ i He pas C'ﬁsed on I“‘.Ja”“?“é 2021“2"" will re-open after 48 hours Contact Person: Ms. Pooja Sanghvi/ Mr. Akhil Mohod, SEBI Registration No.: INM 000003606
- rom the conclusion of Board Meeting. By order of the Board CIN: L67120MH1993PLC072407
Eﬁga 3 fearehla ¢ W, 2032 For Ajmera Realty & Infra India Ltd. For and on behalf of Algoquant Financials LLP (Acquirer) N
ot forfg Wt Place : Mumbai o Sdl Sd- Sd- o
s i e ace : Vumbal . Rajnikant S Ajmera Date: February 1, 2021 Dhruv Gupta Devansh Gupta z
’ Date : 1 February, 2021 Chairman & Managing Director Place: Delhi Designated Partner/ PAC1 Designated Partner/ PAC2 O

1. Name of the Target Company Hindustan Everest Tools Limited
2. Name of the Acquirer & PACs Acquirer: Algoquant Financials LLP
PAC1: Mr. Dhruv Gupta
PAC2: Mr. Devansh Gupta
3. Name of the Manager to the Offer Keynote Financial Services Limited
4, Name of the Registrar to the Offer MAS Services Limited
5. Offer Details
a. Date of Opening of Open Offer Friday, January 1, 2021
b.  Date of closing of Open Offer Thursday, January 14, 2021
6. Date of Payment of Consideration Monday, January 25, 2021
7. Details of Acquisition
Sr.No. | Particulars Proposed in the Offer Document Actual
71 Offer Price (%) (per equity share) 97.00 97.00
7.2 Aggregate Number of Shares Tendered 4,17,872" 2,00,809
7.3 Aggregate Number of Shares Accepted 4,17,872" 2,00,809
74 Size of Offer (Number of Shares multiplied by offer price of shares) (3) 4,05,33,584.00 1,94,78,473.00
75 Shareholding of the Acquirer and PACs before Share Purchase Agreement (“SPA”)/ PA:
+ Number Nil Nil
+ % of Voting Share Capital
76 Shares acquired by way of SPA:
* Number 811 811"
* % of Voting Share Capital 0.05 0.05”
(Refer Note 2 below) (Refer Note 2 below)
7.7 Shares acquired under the Open Offer:
+ Number 4,17,872" 2,00,809"
* % of Voting Share Capital 26.00" 12.49"
7.8 Shares acquired after DPS:
+ Number of shares acquired 10,125
+ Price per share NIL 5110 @3 97.00 &
5,015@ ¥ 93.85
+ % of Voting Share Capital 0.63
79 Post Offer shareholding of Acquirer and PACs:
+ Number 4,18,683 2,11,745
+ % of Voting Share Capital 26.05 13.17
7.10 Pre & Post offer shareholding of the Public: Pre-offer Post-offer Pre-offer | Post-offer
+ Number 7,71,919 3,53,047" 7,71,919 | 5,60,985
+ % of Voting Share Capital 48.03 22.03" 48.03 34.90
Notes:

(1) Assuming full acceptance under the Open Offer.

(2) The Acquirer has entered into a Share Purchase Agreement (“SPA”) dated October 24, 2020 with Mr. Shravan Kumar Mandelia, Mr. Bal Gopal Mandelia, Shravan Kumar
Mandelia HUF, Bal Gopal Mandelia HUF (together hereafter referred to as “Sellers™), Mandelia Investments Private Limited (the “MIPL”) and Target Company. Pursuant
to the said SPA, the Acquirer has agreed to acquire 100% of the equity share capital of MIPL. MIPL in turn holds 8,34,470 Equity Shares constituting 51.92% of the Voting
Share Capital of the Target Company. Additionally, the Acquirer has also agreed to acquire 405 and 406 Equity Shares of Target Company held by Mr. Shravan Kumar
Madelia and Mr. Bal Gopal Madelia, respectively, representing 0.02% and 0.03% of the paid-up share Capital of the Target Company.

(3) Yettobetransferred in the name of the Acquirer

(4) Outofthe above, 1,119 equity shares acquired in the Open Offerin physical mode are in process of being transferred in the name of the Acquirer.

8. The Acquirer and PACs, severally and jointly, accept full responsibility for the information contained in this Post Offer Advertisement and also for the obligations under SEBI

(Substantial Acquisition of Shares and Takeovers), 2011.

9. Acopy of this Post Offer Advertisement will be available on the websites of SEBI at www.sebi.gov.in, BSE Limited at www.bseindia.com and the registered office of the Target

Company.

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER AND PACS

KEYNOTE

Keynote Financial Services Limited
(formerly Keynote Corporate Services Limited)
The Ruby, 9th Floor, Senapati Bapat Marg, Dadar (West), Mumbai - 400 028
Tel: +91-22—- 6826 6000-3, Fax: +91-22- 6826 6088
E-mail: mbd@keynoteindia.net, Website: www.keynoteindia.net
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VINDHYA TELELINKS LIMITED

CIN: L31300MP1983PLC002134

Registered Office:
Udyog Vihar, P.O. Chorhala, Rewa - 486 008 (M.P), India
Tel. Mo, (0TE82) 400400 « Fax Mo, (07662} 400591
Email: headoffice@vilrewa.com » Wabsita: waww vilirewa.com

NOTICE

MOTICE is hereby given pursuant to Regulation 47 of SEBI (Listing Obligations and
isclosure Requirements) Reguiations, 2015, that a Meeting of the Board of Directors
of the Company will be held on Friday, 12° February, 2021, interalia, to consider and
approve Unaudited Standalone and Consolidated Financial Resulls of the Company
for the quarter and mine months ended 31° December, 2020,

The above defails of the said mesting are also avalable on the website of the
Company waww.vilrewa.com and also al the website of the stock exchanges le.
waabseindia_com and www.nseindia.com

Faor Vindhya Telelinks Limited

{Satyendu Patinaik)
Company Secrelary

Date 1" February, 2021
Flace : Kewa [M.F.)

EIRLA CABLE LIMITED

CIN: L31300MP1992PLCO07190
Registered Office:
Udyog \ihar, P.O. Chorhata, Rewa - 485 006 (MP.), India
Tel. Mo. (07662) 400580 « Fax No. (07662) 400680
Email: headoficafbiracable. com » Website: www.birlacable.com

NOTICE
MOTICE is hereby given pursuant to Regulation 47 of SEBI (Listing Obligations
and Disclosure Requiremants) Requlations, 2015, that a Meeting of the Board of
Directors of the Company will be heéd on Thursday, February 11, 2021, inferalia,
ta consider and approve the Unaudited Financial Results of the Company for the
quarter and nine months ended 31" December, 2020.

The above details of the said meeting are also available on the website of the
Company www.bifacable.com and also at the website of the stock exchanges
wiww, bseindia.com and www.nseindia.com

For Birla Cable Limited
Date : 1" February, 2021 (Somesh Laddha)
Place : Rewa (M.P.) Company Secratary

Y
ANTONY WASTE HANDLING CELL LIMITED

CIN: U000 MH2001PLCT 30485
Registered & Corporate Office:; 1402 — 1404 147 Floor, Dev Corpora Bullding,
Chpp. Cadbury Company, Eastem Express Highway, Thane (West) — 400 601,
Maharashira, India Teleéphone: +31 (22) 4213 0300 7 +97 (22) 4100 3205;
Emaill: investarrelationa@antonyasia com; Website: www antony-waste, com

Pursuant to Regulation 47 and other applicable provisions of the Securities and
Exchamge Board of India {Listing Obligations and Disclesure Requirements)
Regulations, 2015, Notice is hereby given that a Meeting of the Board of
Directors of Antony Waste Handling Cell Limited (“the Company™) will be hekd
on Wednesday, February 10, 2021, inter alia, to consider and approve the
Unawdited Financial Results {Standalone and Consolidated) of the Company
for the quarter and nine months ended December 31, 2020,

The nolica of the Board Meeting can also be accessed on the Company's
wabsila al www.antony-waste.com and an the weabsiles of BSE Limited and
Mational Stock Exchange of India Limited, ie. www.bseindia.com and
www. nseindia.com, respactively.

For and on behalf of Board of
Antony Waste Handling Cell Limited

Sdl-

Harshada Rane

Place : Thana Company Secretary & Compliance Officer
Date ; February 01, 2021 ACSIA268

TOURISM FINANCE CORPORATION OF INDIA LIMITED

(CIN LES910DL1989PLCO34812)
Regd. Office: 4" Floor, Tower 1, NBCC Plaza, Sector-V, Pushp Vihar,
Saket, New Delhi=110 017, Phone: 011-23561180 Fax: 011-295611T1
Email: compliancecfficer@tfciltd. com, Website: www. tfcilid. com

NOTICE

Pursuant to the Regulation 29 read with Regulation 47 of SEBI
(Listing Obligation and Disclosure Requirements) Regulation,
2015, notice is hereby given that a meeting of the Board of Directors
of Tourism Finance Corporation of India Ltd. will ba held on
Wednesday, February 10, 2021 to consider and approve the Financal
Results for the Quarter/Nine months ended December 31, 2020.

The above information is available on the website of the Company
(www.tfciltd.com), the B3E Ltd. (www.bseindia.com) and the
Mational Stock Exchange of India Ltd. {(www.nseindia.com).

For Tourism Finance Corporation of India Ltd.

Sdi-
Date : February 01, 2021 (Sanjay Ahuja)
Place : New Delhi Company Secretary

POST OFFER ADVERTISEMENT IN TERMS OF REGULATION 18(12) OF THE SECURITIES AND EXCHANGE EQARD OF INDIA (SUBSTANTIAL ACQUISITION OF
SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED {"SEBI (SAST) REGULATIONS, 2011™} WITH RESPECT TO THE OPEN OFFER TO THE PUBLIC
EQUITY SHAREHOLDERS OF

HINDUSTAN EVEREST TOOLS LIMITED

harainafler rafarrad 1o a5 |
CIN: LT -ﬂ-EggULHE"F‘LﬂDDEF]d
o B Ir J r‘I'_

Registered Office: D

he “Target Company")

i Place, Mew Delhi — 110 019

Tel, Ma: (11-41

1, ] Nama of the Targ_E_nt C_prnpahy
2. | Mameof the Acquirer & PACs

| Nama of the Manager to the Offer
| Name of the Registrar to the Cffer .
| OfferDetals |
| a
|
L

|.r-h.~°=-r-r

Date of Dpanmg af Open Offer
b. Date nfdmlng of dpéﬂﬂﬂﬂf
| 6. | Date of Payment of Consideraion
7.  Details ui A:qumhan
Sr Hu Particulars

Fnda;r. Januar,.-i 2021
Thumdaj.r. Januaryr 14 2021
Monday, January 25, 2021

.--'.Ii.l Ema|1 id.: 5

Open Offer to the public equity shareholders of Hindustan Everest Tools Limited for acquisition of 4,17 872 Equity Shares of Face Value T 10V- each, representing 26.00% of
total fully paid up equity share capital (“voting share capital”) of Target company for cash, at price of T 97/ (Rupees Ninety Seven only) per equity share by Algoquant
Financials LLP {“Acquirer”) along with Mr. Dhruv Gupta ("PAC1") and Mr. Devansh Gupta ("PAC2") (collectively referred to as “PACs") under SEEI (SAST) Regulations, 2011.

This Post Offer Advertisement s being issuad by Keynote Financial Services Limited (“Manager to the Offer"), on behalf of the Acquirer and PACs in connection with the Open
Orffer to the Public Shareholders of the Target Company, in accardance with Reguiation 18{12) of the SEBI (SAST) Regulations, 2011, This Post Offer Adverlisement has o be read
with Public Announcement dated October 24, 2020 (“PA"). the Detailed Public Staterment published on November 02, 2020 (*DPS") and Letier of Offer dated December 17, 2020
["LOF"}, Comigendum to the LOF published on December 25, 2020 and Offer Opening Public Announcement & Corrigendum to the DPS published on Decamber 31, 2020,

The DPS with respect to the aforementioned Offier was published in Financial Express (English National Daily), Jansatta (Hindi Mational Daily & also the Regional Language Dagly
at the place of the regsterad office of the Target Company is situated) and Mumbai Lakshdeep (Reqgional Language Daily at the place of Stock Exchange whare the maximum
vilume of trading in aquity sharas of Targel Cormpany are recorded). This Post OfferAdvertizemantis being publizhed in all such newspapers inwhich the DPS was published.

Capitalized tarms used bul not defined in this Post Offer Advertisement shall have the same meaning assigned 1o such lammsin the LOF
Fhe F'utlllc EharehuldEfs of the Target D::umpanyr are 'eques.ted h:-klndlj.r nuteihe fclll::r-'nng informeation with rﬂspemn the Dpen Dﬁer

0 Hindugtan Everest Tools Limited
A-r:qmrer ﬁ.lguqua’t Financials LLP

PAC1: Mr. Dhruv Gupta

PACZ2: Mr. Devansh Gupta

Keynate Financial Services Limited

MAS Services Limited

7.1 | Offer Price (%) {per equity share)
7.2 _ Aogregate Mumber of Shares Tenderad
[ Aggregate Number of Shares Accepled

+ Mumber
+ % of Woling Share Capital
Th Shares acquired by way of SPA:
» Musmiber
* % of Voting Share Capital

7.7 | Shares acquired under the Open Offer:
* Mumber
+ % of Vioting Shara Capital
78 | Shares acquired after DPS:
* Mumber of shares acquired
+ Price per share

+ % of Voting Share Capital

79 | PostOffer 5harehuld~n; of P-cqmreranl:l PACs:
* Number
« % of Violing Share Cagital

740 | Pre & Postoffer shareholding of the Public:
+ MWumbar
+ % of Vioting Share Capital
Motes:

{1} Assuming fulf accepiance umderihe Open Offer

{3} Yellobe fransferredinthe name ofithe Acguirer

i=substantial Acquisition of Shares and Takeovers), 2011

Company.

74 Size of Offer (Number of Shares muitiphied by offer price of shares) (T)
5 Eharahnldlnq of the Acquirer and PACs bafore Share Purchase Agreement ["SPA") Ph

{2} The Acquirer has enferad info a Shave Purchase Agreement (“SPA") dated Octobar 24, 2020 with Mr. Shravan Kumar Mandelia, Mr. Bal Gopal Mandelia, Shravan Kumar
Manoeiia HUF, Bal Gopal Mandeilia HUF [Together herealter refermed fo as “Sellers "), Mandefia Investments Privale Limited (e “MIPL "} and Targei Compamy. Pursuant
to the said SPA, the Acquirer has agreed to acquire T00% of the equily share capital of MIPL, MIPL in furm holds 8,34, 470 Equily Shares constifuling 57.52% of the Vating
Share Capital of the Target Company: Additionally, the Acquirer has alse agreed to acquire 405 and 406 Equity Shares of Target Company hetd by Mr: Shravan Kumar
Madelia and Mr. Bal Gopal Madeliz. respectively, represenfimg 0.02% and 0.0:3% of the paid-up share Capita! of the Target Company:

{4} CQutfofthe sbove, 1,119 equily shares acguired in five Open Offer in physical mode are in process of being iransferred in the name of the Acquirer,
8. The Acguirer and PACs, savarally and jointly, accept full responsibifity for the information contained in this Post Offer Advertisament and aso for the obligations under SEBI

9. Acopy of this Post Offer Advertisement will be available on the websites of SEBI at wwei.sebi.gov.in, BSE Limiled at www.bseindia.com and the regisiered office of the Target

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER AND PACS

KEYNOTE

Keynote Financial Services Limited
(formaenly Keynate Corporate Services Limined)
Tha Ruby, 8th Fioor, Senapati Bapat Marg, Dadar (Wast), Murnbai - 400 028
Tel: +#91-22- 6826 6000-3, Fax: +91-22- 6826 6088
E-mail: mbd@keynoteindia.net, Website: www. keynoteindia net
Contact Person: Ms. Pooia Sanghw! Mr. Akhil Mohod, SEBI Registration No.: INM 000003606
CIN: LE7120MH1983PLCOT 2407

For and on behalf of Algoguant Financials LLP [Acquirer) o
Sdl- Sdl- £
Date: February 1, 2021 Dhruy Gupta Devansh Gupta -
Place: Delhi Designated Parimer PACY Designated Partmer/ PACZ L

| Proposed in the Offer Document | Actual ]
9r.00 | _Q? 00 |
417 872" 200,804 _
417 E?E Eﬂﬂﬂm _
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KETEUE K.C.P.SUGAR AND INDUSTRIES
CORPORATION LIMITED

Regd. Dffice: "Ramakrishna Buildings', #239, Anna Salai, Chennai- 600006
CIN:L15421TN1995PLC033198
L) 044-28555171-176 | &= 044-28546617
&% secretarial@kcpsugar.com | & www.kcpsugar.com

 NOTICE |
[Pursuantto Regulation 47(1)(a) of SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015)]
NOTICE is hereby given that a meeting of the Board of
Directors of the Company is scheduled to be held on
Wednesday, the 10" Day of February, 2021 at 3.30 p.m.
through Video Conferencing inter alia, to consider and
approve the Standalone and Consolidated Unaudited
Financial Results of the Company for the Quarter ended
31/12/2020.
This information is also available in the Company's Website
at www.kepsugar.com and in the Websites of National Stock
Exchange (www.nseindia.com) and Bombay Stock
Exchange (www.bseindia.com).

For K.C.PSugar and Industries Corporation Limited

sd/ -
Date: 02.02.2021 R.Ganesan
Place: Chennai Chief Financial Officer

T e

O

Kiri Industrles lexted

Thatssre Toll off (S I S
CIN-LIAZILGI1I99APLCOISD9S
Regd. Office: 7" Floor, Hasubhai Chambers, Opp. Town Hall
Ellisbridge, Ahmedabad-380006.
Contact No: (0) 079-26574371/72/73, (F) 079-26574374
Email: info@kiriindustries.com
Website: www.kiriindustries.com

NOTICE is hereby given pursuant to Regulation 47 of the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 that a
meeting of Board of Directors of the Company is scheduled to be held
on Thursday, February 11, 2021 at the Registered Office of the company
to consider, approve and take on record Unaudited Financial Results for
the quarter ended December 31, 2020.

This information is also available on website of the Company i.e.
www.kiriindustries.com and on website of the stock exchanges i.e.
www. bseindia.com as well as on WWw. nseindia. com.

For Kiri Industrles Limited

Place : Ahmedabad
Date : February 01, 2021

Suresh Gondalia
Company Secretary

TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Offica:- 111h Floar, Tower A, Peninsula Business Park, Ganpatrao Kadam
LEAY Fu Y Marg, Lower Parel, Mumbai 400013, CIN Mo. UG7190MHZ008PLE187552.

POSSESSION NOTICE

(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing Finance
Limited., under the Securitization and Reconstruction of Financial Assets and Enforcemsant of
Security Inferest Act, 2002 and in exercisa of powers conferred undes section 13(12) read with
rule-3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice calling upon
the borrowers to repay the amaunt mentioned in the potice within 60 days fram the date of the
saul notice

The borrover, having failed to repay the amount, mofice is herefiy given to the harmawer in
particular and public in general, that the undersigned has taken physical poszession of the
propearty described herain view of order passed by the District Magistrate, Bharuch / Vadadara, in
below mantianed CC Mo, through the Exscutive MagistrateMlamiatdar and tha said Executive
MagistrateMamlatdar handad over tha physical possession te the undarsigned Authorissd
Oificer. The borrowers, in particular, and the public in general, 2re heraby cautionad not 1o deal
with the proparty and amy dealings with the prapedy will be subject ba the charga af the TATA
Capital Housing Finance Limited, for an amount refarred ta balow along with inlerast thersan and
panal inlesast, charges. casls ebo. from the date of demand notice. Tha barrawar's athenlion is
irwited to provisians of sub-saction (B) of Sechon 13 af U Acl, in respect af time available, to
rideEm he Secured assels

@

BAYER CROPSCIENCE LIMITED
CIN: L24210MH1958PLC011173

Regd Office : Bayer House, Central Avenue,
Hiranandani Estate, Thane(West)-400607.

Tel No: 022-2531 1234; Fax No: 022-2545 5063
Website: www.bayer.in; Email: ir_bcsl@bayer.com

NOTICE

Notice is hereby given pursuant to Regulation 29 read with Regulation 47(1)
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015 (“Regulations”) that a meeting of the Board of Directors of the Company
will be held on Thursday, February 11, 2021, inter alia, to consider and
approve the Unaudited Financial Results of the Company for the quarter
ended on December 31, 2020. Further, the trading window of the Company
has been closed for all the designated persons pursuant to the Prohibition of
Insider Trading Policy of the Company.

B

A
BAYER

E

R

Further in line with Regulation 47(2) of the aforesaid Regulations, this notice
is also available on the website of:

a)  The Company atwww.bayer.in

b)  TheBSE Limited at www.bseindia.com

For Bayer CropScience Limited
Sd/-

Nikunjkumar Savaliya
Company Secretary

& Compliance Officer

Place : Vadodara
Date : February 02, 2021

Loan | wame of Obligonis)/ Legal Heir(s)/ | Amount as per |-22mird fuice 01 prger pate
et Legal Representalive(s) Demand Notlge | D90 o Phsieal =
0285056 (Borrower) Mrs. Nayanaben 22,48, 341 ;.;’,gf;g;: o

Alpeshbhal Bumbhani (Co-barrower] |as en 18022019 =™

Descriplion of the Securad AssalsTmmovable Properies :All the Piece & Parcal OF Immoavable
Praperty Bearing Plot No. 107, Admeaasuring 139.45 Sg. Mis. In "Ramasharam Bungalows”,
Situata at Block Mo, 26908 Admeasuring 52448 Sq. M=, OF Moje Villaga Yaliya, Tal : Valeya, Dist
Bharuch. Boundad as follows:- Easthy: Internal Road, Westhy: PlotNoe. 110, Northby: Plot Na,
102, Sauth by Plat No. 100

Mr. Hilesh Bawvchandbhai Vaghaziya As. 24 112020
i{Borrower] Mrs. Mitaben Hitesh 7.0 141 ﬁﬂ.ﬁ
Vaghasiya (Co-borrower) as on 24.05.2019

24.05.2014

Tt 27.01.201

Description ol the Secured Assets/Immavable Properties : A The Plece & Parcel Of Immaovalle
Property Bearimg Flat Mo, 100 (As Per K.J_P. Block Mo, 26984100, Re-Survey Block Mo, 1373)
Adrmeasuring 13545 5q. Mis. Along With Undivided Share In the Land of Road & C.OP in
“Rameshwaram Bungalows®, Situate at Block Mo, 2694, Admeazunng 52448 Sn. Mis. Of Maje
Wiliage Valiya, Ta: Valiva, Dist: Bharuch. Boanded as follows:-East by Society Internal Boad, West
by PlotMio. 111, North by: Plotho, 109, South by: Plat Mo, 99

Mr. Manojbhai Purshotam Mayar (Barrower), | Rs. 10,081,088 | 17.12.2mg | 99.12.2019

o Mr. Chietan Mayar (Co-borrawer) 2 on 17122008 | #7.09. 2031 | CLAE2E0

Descriplion of tha Secured Asselsfimmaovable Properties ; lmmovahle Progerdy Being Plal
MioBd, Shree Ambika Residency. Ragpipla Chawkdi, Opp CNG Peirol Pump Gadkhod, Taluka
Ankleshwar Dist. Bharuch Admeasuring Ahout 40014 Sq. Mis. And Canstruckon thers upon
Sifuated ontha Land Baaring B 5 MNo. 1831/4. Bounded as follows:- Easl by Intarnal Read, Wesl
by: Pt Mo 51, Morihby: Plot No53, Seufhby: Plod Na b5

Mr. Mohmmadsajid Gulammayudin Rs.
Shaikh (Borrower), Mrs. Ruksana 10,11,611/-
Mahmmadsajid Shaikh (Co-borrower) |2 on 14,06 2014

106209 | 13.11.2020

9211287 28,6120 | G050

Description of the Secured Assels/immavable Properties ; Immovabie Propery Baing Plot No
A-13, Chistiya Residency, Karamii, Talulea Karjan D=1 Vadodara Adm Abowt Piot Area 86673 5q
Mirs. And Construction There Upon and Proportionate Shara in Land for Common Road Adm
S0.074 Sg, Mirs. And Proporiianate Share in Commien Plot Area Adm 15367 Sq. Mirs. Siteated
on tha Plot Mo, &-1 To A-6. Plod Mo, C-1 To G-7, Plot Mo, G-27 To C-31, Plat Na. 0-32 To 0-36 And
Plat M. A-12 And A-13, Plot Moo B-14 And B-15, Plot No, B-25 And B-26 And Plot No_ 4-27 To A-
30 Adm Plat &raa 7395735 Sq, Mirs. And Comman Piot Area Adm 424 734 S, Mirs, And
Cammen Road Araa Adm 1384,.061 Sg, Mirs, Totzl Adm 4204.53 Sg. Mirs. All Situated On Land
Bearing Block Mo, &30 (08 R 5 No. 4084 In the Villzge Maoje Karamdi, Taluks Karjan sl
Vadodara. Bounded as follows:-East by 7.50 Mt Society Road, Wast by: Pled No. C-3 & C-4
Mo by: Plat Mo, 812, South by, Pled Mo B=14

Duate - 02.02.2021
Place : Gujarai

Sadi- Authorized Odficer

For Tata Capital Howsing Finance Limiled

T i

v

L R
————

JAYSYNTH DYESTUFF (INDIA) LIMITED

CIN: L24114MH1985PLCO35564
Registered Office: 301, Sumer Kendra, P.B.Marg, Worli, Mumbsai - 400 018
Ted No.: +91 22 3042 3048 +Fax No.: +91 22 3042 3434
Website: www jaysynth.com *E-mail Id: jseci@jaysynth.com

NOTICE OF 05/2020-21 BOARD MEETING

Molice is hereby givan pursuant to Reguiations 29, 33 read with the Regulation 47 of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, that
08/2020-21 Board Meating of Jaysynth Dyestuff (India) Limited is scheduled to be held
on Tuesday, 09" February, 2021 at 3.30 p.m. at the Registered Office of the Company at
301, Sumer Kendra, F. B. Marg. Wordi, Mumbai = 400 018 inter-alia to consider and
approve Ln-avdited Standalone and Consaolidated Financial Results of the Company for
the quarter and nine manths ended 31" December, 2020,

Further, pursuant to the Code of Practices and Procedures for Fair Disclosures and
Conduct bo regulate, monitor and report frading by Designated Persons and immediate
relativas of Designated Persons and the SEBI {Prohibition of Insider Trading)
[Amendment) Regulations, 2018, and in accordance to our earlier communication 1o you
dated 31" December, 2020, it was intimaled that the Trading Window for deabing in Equity
Shares of the Company shall remain closed from Friday, 01° January, 2021 fill the
conclusion of 43 hours afier the declaration of the Financial Resulis of the Company for
the quartar and nine months ended 31" December, 2020. Accondingly, you may note that
the Trading window shall remain closed Hill Thuesday, 117 February, 2021 and shall
re-open on Friday, 127 February, 2021,

This informafion is also available on the website of the Company at
hitp:jaysynth.comiStatutoryinformation.html and on the wabsite of BSE Limited Le.

www. hseindia.com
Far: Jaysynth Dyestulf (India) Limibed
gili-
Riddhl Mane] Patel
Company Secretary and Compliance Officer
Membership Ma. ASGTOT

Place: Mumbai
Dafe: 01" February, 2021

SUNDARAM FINANCE HOLDINGS

STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED 31.12.2020

CENLUB INDUSTRIES LIMITED
Regd. Office: Plol Mo 233-234 Saclor-58
Ballabgarh Fraidabad-121004, Haryana
Phone No: 08826734470, 71, 72, 73
Website: www cenlub.in
E-mail: cenlub@cenlub.in
CIN Ne: L&7120HR1992FLC03S08T

Sub: Intimation for Board Meeting to be
held on Saturday, 13th February, 2021.

Tin Lakhs Pursuant to Ragulation 29 and ofher
[

; applicabde provisions, if any of the SEBI

Standalone Conzolidated [Listirg Cibligations and Disclosure

B Cuarter Ended Nine Months Ended Year Ended Quarter Ended Mine Mcmths Ended Year Ended Requirements) Regulations, 2013, we wish

articuiars T B T BT A R R TR R g NI Tl B el BT O R T R R AT to inform that a Meeting of the Board of

31.12.2020 | 30.09.2020 | 21.12.2019 | 31.12.2020 | 31.12.2019 | 31.03.2020 | 31.12.2020 | 30.00.2020 | 31.12.2019 | 31.12.2020 | 31.12.2019 | 31.03.2020 | Directors of ha Company is schedulad o

Unaudited | Unaudited | Unaudited Unaudited | Unaudited Audited Unaudited | Unaudited | Unaudited | Unaudited | Unaudited Audited be hedd on Salurday, 13th February, 2021, &t

- = ~ B

Total income from operations 484,79 977.07 | 199133 234576 | 563210| 924795 | 132389 | 126304 | 188028 | 409834 | 570265| 925561 2015 AaE Baitn Eolithaath
Met Profit / (loss) before Tax 58.86 415.58 1281.26 563 3550.72 B511.76 27074 156.28 S65.75 751.97 | 1336.98 7T .44 Faridabad, Haryana -121004, inter-alia, fo
Met Profit / (loss) after Tax 47.51 378.01 1189.53 710.30 3349.06 6138.87 2764 .89 192926 1807.81 3705.54 5031.02 7813.49 cansider, apprave and lake on racerd the
__________ i = ke ZErlaE — . . — - Unaudited Financial Resulis of the Company

" Total mmprehenswn income for the period (comprising profits / (loss) for the quariar and nine months ended
for the period (after tax) and other comprehensive income(after tax)) 10074.03 (T445.66) (T627.93) (7923.90) | (3BY97.52)| (48382.61) 12358 67 (6194.20) | (7419.93) (6202.74) | (374B8.19)| (46281.33) December 31,2020 and other business, If any
Equﬂ‘y‘ Share Capital To9%19 T555.14 a55.19 955.18 55519 To55.19 Ta05.19 Ta55.18 Ta55.19 To33.18 Toou19 TH55.19 In contauation o owr ltter dated December
" Reserves {Ex::ludmg Revaluation reserves) 116500.67 | | 178171.08 1, 2020, pursuant fa e Provisions of SEBI
(Prohibifion of Insider Tradng) Ragulabien,
Eamings Per Share (Basic & Diluted) (Face Value of T5/- each) 2015 and as per the Company’s Code of
I:I'\EI! EI'I-F‘IIJEIISEI'_‘I:I Dﬂﬂl D.EE D-?g 'D"q'? 222 4.UE 1.83 1.28 1.2':' .2'45 | 3.33 51 T Inkarnal Procedura and and uct Tor

Tha above results do not include any extraordinary item,
MNotes:

Channal
01.02.2021

CIN: L65100TN1993PLC025996

Regd. Office : 21, Patullos Road, Chennai

SUNDARAM FINANCE HOLDINGS LIMITED

— 600 002. Tel: 91 44 28521181 Fax: 91 44 28586641
E-Mail: investorservices@sundaramholdings.in  Website | www.sundaramholdings.in

1. The above is an extract of the detailed format of Quarter and Nine months ended Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI {Listing Obligations and Disclosure Requirements) Regulations, 2015, The full format of
the Quarter and Mine months ended Financial Results is available on the National Stock Exchange website (URL:www.nsaindia.com) and on the Company's website (www.sundaramhaldings.in).

2. Tha worldwide disruption caused by the COVID-19 pandemic and the consaqueant lockdown imposed almaost till end-Movember 2020 have considerably impactad the business operations of our associate companias, including their subsidiaries, which
in turn, have impacted the financial results of the Company. Though there have been signs of a reasonably healthy recovery in the automotive sector during the third quarter of the financial year pursuant to the phased release of the lock down, a full
recovery to the levels of the pre-COVID ara is unlikely in the near term. Tha company will however continue to closely monitor any material changes to future economic conditions and take appropriate risk mitigation measures.

3. The above rasults wera approved by the Board of Directors atits meeting held on February 1, 2021,

By Order of the Board
T. T. Srinivasaraghavan
Chairman

Regulating, Monitoring and Reporling of
Trading by Insiders framed pursuant ta the
Securities and Exchange Board of India
[Prohibifion of insider Trading] Regulations,
215, the trading window for dealing in he
securifies of the Company, shall remain
closed for the purpasa af declaration af
Un-audited Financial Results of the Company
far tha guarter and nine manths ended an
st Decembar, 2020 for all the Designatad
Persons and their immediate relatives
[including Prosmofers and Dwaciors) has bean
glready closed from Janwary 1, 2027 and
will ramain closed upio February 15, 2021
[both days inclusive).

For CENLUB INDUSTRIES LIMITED
Sdll-

W, K Miktal
Chairman &
Managing Director
(DN: DODDG3548)

Place: Faridabad
Date - 01.02.2021

financi“. ep. .in
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HINDUSTAN EVEREST TOOLS LIMITED

(hereinafier referred to as the "Target Company™)
DL‘!EIhiF'LC{Iﬂﬂb’ﬂ
Registered Office: Dx - - ace, rq.:-,-,. Dielk

Ted. Mo: 011=1160

1 112019

Open Offer to the public equity shareholders of Hindustan Everest Tn-uh L|m|ted for a:quusmnr. qf 417,672 Equity Ehate-s of Face Value ¥ 10/- each, representing 26.00% of |
total fully paid up equity share capital ("voting share capital”) of Target company for cash, at price of ¥ 97/- (Rupees Ninety Seven only) per equity share by Algoguant |
Financials LLP (“Acquirer”) along with Mr, Dhruv Gupta (“PAC1") and Mr. Devansh Gupta (“PAC2") (collectively referred to as "PACs") under SEBI (SAST) Regulations, 2011. |

This Post Offer Advertizsement is being issuwed by Keynote Financial Services Limited (“Manager to the Offer”), on behalf of the Acquirer and PACs inconnection with the Open
Difer io the Fublic Shareholders of the Target Company, in acoordance with Pegulation 18(12) of the SEBI {SAST) Reguiations, 2011. This Post Offer Advertisermnent has 1o be read
with Public Announcement dated October 24, 2020 (*PA"), the Detailed Public Statement pubished on November 02, 2020 [("DPS") and Lefter of Offer dated Decamber 17, 2020
(“LOF™), Corrigendum io the LOF published on December 25, 2020 and Offer Opening Public Announcement & Comigendurm to the DPS published on Decermber 31, 2020.

The DPS with respect o the aforementioned Offer was published in Financial Express (English Naticnal Dally), Jansatta (Hindi National Daily & also the Regional Language Daily
af the place of the registerad office of the Target Company is siuated) and Mumbai Lakshdeep {Regional Language Dady at the place of Stock Exchange where the maximum
wolurme of trading in equity shares of Target Company are recorded), This Post Offer Adverisement is being published in all such newspapers in which the DP S was published,
Capitaized terms used but notdefined in this Post Offer Advertisement shall heve the same meaning assigned to such termsinihe LOF.,

The Public Sharehaldars of the Targe Enmpan:.' are requestﬂdm le'II:"'!.' mote t".ernllnwung. nformation with respect to the Open Gﬁ&

L 1_._ ~ Name ﬂﬂhﬂ Target EE'I'HFIEI'I}'
2. | Mame of the Acquirer & PACs

3 Name of the I'n-'lanagEr 1o the Offer
(4. | Name c:-T the H&gmtrarm the Offer
| & | foet Dalatls

a. Dat& of Dﬁenlng nf Dpen Dﬂ!ﬂr

il b. Dale of clnsang of Open Offer
[ & | Date of Payment of Cansideration
7. Details of Acquisition

| Sr.No. | Particulars | Proposed in the Offer Document Actual
74 | Offer Price (Z) (per aquity shar) ' 97.00 | 57.00
72 .ﬂ.ggregalp Number of Shares Tendered 4,17 872 2,00,809
13 | Aggregate Number of Shares .ﬁ.-:cepted 417872 200,809
T4 Size of Offer (Number of Shares multiplied by offer price of sharas) {¥) 4,05,33,584.00 | 1,94,78,473.00
75 Shareholding of the Acquerer and PACS before Share Purchase Agresment (“SPA™) PA: |
* Mumber Hil Hil
* % of Vioting Share Capital
76 | Shares acquired by way of SPA:
* Mumber BN g11"
+ % of Voling Share Capital 0.05 0.05°
_ (Refer Mote 2 befow) |~ (Refer Note 2 below)
T =hares acquired under the Open Offer;
» Muriber 4 17472 2,00 804+
| * % of Voting Share Capital 26.00 12.4%°
TE shares acquired after DPS:
* Mumber of shares acguired 10,125
* Price per share MIL 5110 @ T 97.00 &
5.015(@ ¥ 93.85
| * % of Vioting Share Capital _ 0.63
Ta Post Offer shareholding of Acquirer and PACs:
 Nurmber 4,18 683 211,745
| * "% of Vipting Share Capital 26.05 13.17
T.10 Pra & Post offer shareholding of the Public: Pra-offer |  Postoffer = Pre-offer | Post-offer |
* Mumber .M 91 9 | 3.53.047" 77 E‘rﬁil 560,985
* % of Voting Share: Capital 48.03 | 22.03" 48.03 | 34.490
MNoles:

(1) Assuming fll accepfance under the Opan Offar
(2) The Acquirer has entered into & Share Purchase Agreement (“SPA "] dated Oclober 24, 2020 with My, Shravan Kumar Mandetia, Mr. Bal Gopal Mandelia, Shravan Kumar
Mandela HUF, Bal Gopal Mandelia HUF (together herealter referred o as “Selers®), Mandeala fmvesiments Private Linted (the “MIPL™) and Targel Company. Pursuan
fo the zaid 5P, the Acguirer has agreed fo scouire 100% of the equify share capifa of MIPL. MIPL in fum holds 8,34 470 Equily Shares constituting 57.92% of the Voiing
Share Capital of the Target Company. Additionatly, the Acquirer has also agreed o acquire 405 and 406 Equity Shares of Targef Company hald by Mr. Shravan Kumar
Madelia and Mr. Bal Gopal Madelia, respachivaly, represanting 0.02% and 0.03% of the paia-up share Capilal of the Targe! Comparny.
{3) Yot to be transfarred in the namea of the Acguiner
() Outofthe above, 1, 118equity shares acquired in the Opan Offer in physical mode aren process of baing transfemed in the name of the Acgiiner,
8. The Acquirer and PACs, severally and jointly, accept full responsibility for the infarmation containad in this Post Offer Advertisement and also for the obligations under SEEBI
(Substantial Acquisibon of Shares and Takaovers), 2011,
8. Acopy of this Post Offer Advertisement will be available on the websites of SEBI al www sebd gov.in, BSE Limited al www. bsaindia com and the registersd office of the Target

Company.

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER AND PACS

Hindustan Everest Tools Limited
Acquirer: Agoguant Financialz LLP
PACT: Mr. Dhruv Gupla

PACZ: Mr. Devansh Gupia

Keynote Financial Services Limited
MAS Services Limited

-#ri-dﬂy*.lanuar]r-ﬂ‘iﬁi‘l. _
Thursday, January 14, 2021
Menday, January 23, 2021

Contact Person: Ms. Pooja Sanghvi' Mr. Akhil Mohod, SEBI Registration No.: INM 000003606

Date: February 1, 2021
Place: Delhl

KEYNOTE

Keynote Financial Services Limited
{formerly Keynote Corporate Services Limited)
The Ruby, 9th Floor, Senapati Bapat Marg, Dadar (West), Mumbai — 400 028
Tel: +81-22- 6826 6000-3, Fax: +91-22- 6626 6088
E-mall: mbdi@keynoteindia net, Website: wea keynoteindia.net

CIN: LET120MH1903PLEOT 2407
For and on behalf of Algoguant Financials LLP {Acquirer)
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RAM RATNA WIRES LIMITED

m SHRAMN (CIN: L3T300MH1892PLCURTEIZ)

Regd. Office; Ram Ratna House. Oasis Complex, P.B.Marg,
Worli, Mumbai 400 013  Tel: +91 - 22 - 2494 9009/ 2452 4144
Email |d: investorrelations@mglobal.com « Website; www.rrshramik.com

NOTICE

Notice is hereby given pursuant to Regulation 29 read with
Regulation 47 of Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 thata
meeting of the Board of Directors of the Company is scheduled to be
held on Friday, 12" February, 2021, inter alia, to consider and
approve the Unaudited Standalone and Consolidated Financial
Results of the Company for the quarter ended on 31" December,
2020.

The said notice may also be accessed on the Company's website at
www.rrshramik.com and on the website of the Stock Exchange at
www.bseindia.com

For Ram Ratna Wires Limited

Sd/-
Place : Mumbai Saurabh Gupta
Dated: 1 February, 2021 Company Secretary
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